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BEFORE THE NATIONAL GREEN
TRIBUNAL EASTERN ZONE
BENCH,KOLKATA
Original Application No.178/2023/EZ

In the matter of:-
Sanjay Kumar
.. Applicants
Versus

State of Bihar & Ors.
.. Respondents

AFFIDAVIT FILED BY THE RESPONDENT NO. 3 I.E. DISTRICT
MAGISTATE, ARWAL -

I, Kumar Vinod, son of R.N. Singh aged about 53 Years, by E ﬁ
Occupation - Service, work:mg as District Land Acqu ! 1

R LY
Magistrate Office Arwal having its office at Collectorate Arwﬁl ‘Qnﬁa!l‘

804401 do hereby solemnly affirm and state as follows:- ‘ C‘
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1. I am the authorized signatory of respondent No. 3. I am competent
and have been duly authorized by respondent No. 3 to make and
affirm this affidavit on behalf of respondent No. 3. I am fully

acquainted with the facts and circumstances of the case.

2. I affirm this affidavit in terms of the solemn order dated 06.12.2023
passed by the Hon’ble National Green Tribunal, Eastern Zone Bench,

Kolkata.

3. That pursuant to the direction passed by this Hon’ble Court, an
inspection was carried out by the committee on 12th January 2024 of
the unit M/S Shivam Agro Industries ). Copy of the inspection report
by the joint committee dated 12th January 2024 is annexed herewith

pondent is ready and willing to abide by the order/s and
irection/s made by this Hon'ble Tribunal and has and shall take all
possible steps to comply the directions of the Hon’ble Tribunal.

5. That the statements made in paragraphs 1 is true to my knowledge
and the statements made in paragraph nos. 2 to 5 are information
derived from records and the rest thereof are my humble submission

before this Hon’ble Tribunal.

\[;M»ﬂ‘

Y
Identified by me —

. R W golemaly Affirmed alq;l
Advocate Declared befog}) lI(l;- uss

| c)C ;
Wp - sa5-#/l228 CPC, (©) _

'g:‘“ 2 Notary

Sumitra Bhattacharyys

tary,Govt. of W.B.
hzlodi.i rglo. 065 of 2022

1 7 JAN 2024 CF}tyg Civil Court. Calcutta
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I, Kumar Vinod, son of R.N. Singh aged about 33 Years} by ﬁﬂ:ﬁ
Occupation — Service, working as District Land Acduist %ﬁ
Magistrate Office Arwal having its office at Collectorate Am_v'&f,

N
804401 do hereby verify that the contents of paragraphs g}bd&aﬁs
thereof are based on information and/or derived from sources which I verily
believe to be true and I have not suppressed any material facts and

circumstances and the rest are my humble submissions, before this Hon’ble

'uu”\'

@W/W/I
eponent

Tribunal.

Idenuﬁq:dh

prepare

2nd floor, Kohta‘tJ 7 0060\1“,

N .“._-

S crvea et i

Advocate
DATE: 17.1.2024

PLACE: Kolkata
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e -5 Ammenere - A 9’*;“
{  Inspection report of the Joint Committee constituted by the Hon’ble NGT
* vide its order dated-06.12.2023 in the matter of O.A. No. 178/2023 (EZ).

Date of inspection: 12.01.2024.

1. The Hon’ble NGT vide its order dated-06.12.2023 in the matter of O.A.

No. 178/2023 (EZ) constituted a Joint Committee comprising of:-

a. The Senior Scientist, Bihar State Pollution Control Board;

b. The District Magistrate, Arwal, Bihar or his representative officers not
below the rank of Additional District Magistrate (ADM); and

c. District Representative of the Department of Drrigation, Govt. of
Bihar.

2. The Bihar State Poliution Control Board nominated Sri Arun Kumar,
Board Analyst (Senior Scientist) vide letter No. P/Legal-52/2023/2851,
dated-18.12.2023 for the said inspection.

3. The District Magistrate, Arwal nominated the Additional District
Magistrate (A.D.M. Arwal) in her behalf vide order no. 1071/Legal,
dated- 22.12.2023.

4. The Additional District Magistrate, Arwal has fixed a date of inspection
on 12.01.2024.

5. Accordingly, the inspection was carried out on 12.01.2024 during which
the committee was assisted by Sri Sanjay Kumar, Circle Officer, Karpi,
Arwal along with Revenue Karamchari and Amin. Sri Abhinna Kumar,
S/o Sri Sharda Nand Singh, Proprietor of M/s Shivam Agro Industries,
Kochahsa, Karpi, PS- Kinjer, Dist- Arwal and Sri Shivam Kumar, S/o Sri
Abhinna Kumar, Representative of the unit along with other staff were
also present during the inspection.

6. M/s Shivam Agro Industries, Kochahsa, Karpi, PS- Kinjer, Dist- Arwal is
a Par-boiled Rice Mill. It is a seasonal unit operating from November/
December to May/ June. The unit was found operational during the visit
of the joint committee along with the supporting staff.

7. The unit is located at GPS location 25.208768; 84.7494291 and having

the boundary as below:-
a. North - Vacant Agricultural Land.
b. South - Vacant Agricultural Land.
c. East - Approach Road from Imamganj-Karpi-
Menhdiya Road.
d. West - Vacant Agricultural Land.

8. It is a par-boiled rice mill having a capacity of 06 MT/hr. The Mj
following regulatory clearances/ permission/ consent:- ™ O ;R\
a. Consent-to-Establish (NOC) vide letter no. 705, ¢
from Bihar State Pollution Control Board, Patna.
b. Consent-to- Operate (Emission) vide letter

Control Board Patna.
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c. Consent-to-Operate (Discharge) vide letter no. 1643, dated-
29.09.2023 (valid up to 28.09.2028) from Bihar State Pollution
Control Board, Patna.

d. NOC for extraction of ground water from the Central Ground
Water Authority vide NOC No.- C&WA/NOC/IND/ORIG/
2023/19356, dated- 04.10.2023, valid up to 03.10.2026.

9. The Circle Officer, Karpi, Dist- Arwal has submitted his report vide letter
no. 74, dated-12.01.2024 in the light of allegations made by petitioner
which is as follows:-

a. Presently, there is no encroachment on the Govt. land by the said
unit.

b. The length & width of the approach road is 100 feet and 20 feet
respectively.

c. The approach road was constructed under the Mukhyamantri
Kshetra Vikash Yojana by the order of Zila Yojana Karyalay
(District Planning Office, Arwal) vide letter no. 341/ Zi.Yo,
dated- 25.09.2018 during the financial year 2018-19 on the
recommendation of the Hon’ble Member of Legislative Assembly,

Sri Satyadeo Singh.

10. During the inspection it was found that the low lying area running along
with Imamganj- Karpi-Kurtha road is an Aahar and not as a Jalashaya.
11.The unit is processing paddy to produce par-boiled rice. The
manufacturing process involves pouring of paddy into feeder followed by
sieving through sieve (Chalna). Then, it is lifted into hopper through
elevator. This hopper storage is connected with series of 08 Handi having
capacity of 04 tonne each. Therefore, the total processing capacity is 32
tonne/batch. The paddy is soaked in water for about 08 hrs., after that it is
baked with steam to 120-140°C. After that the steamed boiled paddy is
sent to dryer. The dried paddy goes to the milling section for de-husking
followed by shorting and polishing in polishing machine. The polished
rice is packed and sent for sale. The husk generated after the milling is
collected in hopper of boiler section. It is used as fuel in boiler for steam

generation.

12.The flow chart of the processing is mentioned as below:-

Paddy Feeder— -+ Chalni (sieve) —-+ Bucket Elevator -+ Hopper
Storage ——» Handi (4+4; each Handi with a capacity of 04 tonnes,
Total capacity per batch 32 tonnes) -—* Soaking (08 to 10 hrs.) —»

e R Samnie W1

Steam baking - —>Drying ———+ Milling— » De-husking 73 0 .

Shorting —* Packaging - -+ Out for sale. r A = 7 "
13.The unit has two bore wells for ground water requirement. Fi{%ﬁﬁitﬁg quf&; <

obtained NOC from Central Ground Water Authority for fe&fgagioé;‘txf;f%@?
ground water (80 m3/day or 24000 m3/year). The area bc{l'oﬁfgs{g'p‘f"ﬁﬁfqﬁa@,ﬁ

category as per the permission granted by the CGWA. It 1 ﬁé{xﬁ.’é{pﬁb}i 3
03.10.2026. g NG < ?/
Page 2 of 4 \P‘ \'E"Si Beﬁg
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14.The unit has a paddy husk fired boiler of 04 tonne/ hour steam generation
capacity. The flue gas coming from the boiler is passed through a cyclone
separator and air pre heater as air pollution control device. The ash
generated from the boiler is transported to its own land for low lying area
filling.
15.The unit has a MS stack of 30 meters height. The same was verified by
the committee from the ground level.
16.The unit has established an Effluent Treatment Plant (ETP) of 20 KLD
capacity. The ETP consists of Bar Screen Chamber, Oil and Grease Trap,
Equalization Tank, Flash Mixture, Tube Settler, Sludge Drying Beds,
Treated Water Collection Tank, Pressure Sand Filter, Activated Charcoal
Filter, Chlorine Dosing& Storage Tank. The treated effluent from the
final storage tank is reused for soaking of paddy. Samples were taken
from inlet of ETP, final treated effluent water going to storage tank and
from the Aahar on either side of the approach road for analysis at the
Central Laboratory, Bihar State Pollution Control Board, Patna. The
analysis report shall be submitted after the analysis.
17.There was no any discharge outside from the premises of the unit.
18.The unit has constructed septic tank and soak pit for domestic waste
water.
19.Recommendations:
a. The unit shall operate its ETP regularly during the operation of the
Plant.
b. The unit shall ensure that there is no any discharge outside the
premises. If any, it shall conform to the discharge standards.
¢. The unit shall expedite for Zero Liquid Discharge (ZLD) to avoid
any pollution issues.
d. The unit shall ensure the quality of treated effluent and comply the
norms as mentioned in the consent condition.
e. Tree plantation shall be carried out along the boundary wall and in
the vacant land.

A
s R¥ " o7 .
k /\\m\ ¥ il
(Amit Ranjan) (Ardn Kumar) (Sanjay Kumar)
Executive Engineer Board Analyst ADM, Arwal
Minor Irrigation BSPCB, Patna

Department, Arwal

Page 3 of 4
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Photographs of M/s Shivam Agro Industries, Mauza-Kochahsa,

Block- Karpi, PS-Kinjer, Dist-Arwal

Imangar, Bhas, india
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. BIHAR STATE"P'OLLUTIQN CGNTROL BOARD

BHAR'..
= Parivesh Bhawan, N:%.E-—‘?, :Patliputra Tndustrial Area,
W Pathpu‘tra ‘Patna — 800,010

Ref. No:x Patna, Dated:-

{CONSENT=T0- ESTABLISH! (NOC) ]

UNDER SECTION:25/26 @F THE WATER (PREVENTION AND CONTROL OF
POLLUTIQN) ACT, 1974: AND 21 OF THE AIR (FREVENTION AND CONTROL
OF POLLUTION) AGT~1981 e i

Tyt TE e Te . I ECERESTED

REFERENGE
) Name: and : address of ihe' Proporient: 8t Abhinna Kumar, Sio-Late
Shardanand. Singh; :M/s ‘Shlvam Agro'[ndgﬂgt,nes At:Chirarl Bigha, P.O.-
chhasha, 15-’3-?(&'1}9'.[' DilE:An 2k8044265 #Nd
i(ii) Application No. 6048329, ‘dated 02.05:2022 of the proponent to
establish & Parboiied Rlce Mifl (Pro;ect Cost is-227 Lakhs) at Khata

SIExe

Nogﬂa Kligsra Noi-202; ‘Mauza-Kochasha;: P.G.-Kochasha, P.S.-Kinjer,

Sl TR ST el H

DlsttwArwal=BQ4425 for-Capacity: & MThr.

AFTER CONSIDERING:
() Thefaclsstated in theirapplication;
(i) Bihar Staté 'Poliutiory Control Board's: Nofification No, 26 dated
7 08.11,2003;
(i) Provisions «of the Water (Prevention 'and Ganirol of Pollution) Act,
1974 and the Air{Prevention and Controf ofPollufior) Act, 1981; and
(iv) Affidavitdated 24.02,2022 submitted by the spro;:onent

NOC: IN E'AVOUR ‘Dﬂ THE’ EROEONENT AT TgiﬂE sSAlD SITE IS HEREBY

AGCORDED - SUBJECT TG THE FOLLOWINGEONDITIONS:

{iy  The propanentishiall obtain “Cosent-ta:Opetate’ under sections 25 &

58 of The'Water.Act, 1974-and Sectionr 21.0f The Air Act, 1981 prior to

¥ commissioning ‘of the plant from: B:hanSLatgPolluhon Control Board;

i Thatthe: pcoposed iunit; 8hall be:establishéd ras per distance of land
mmarks mentlened in the dffidayit submitted sonlme by. the applicant or
theyshould maintaimminimurm disiance: of land marks like: Habitation,
Hospital, Govi. School, Highway Road. Railway'line; court and riveras

~ prescribed Insiting guidelingsof he 1 Board,

(i) The éffiusnt:(Defestic. o Trade) andiemission (including nolse), if
any,: shall conformio the standa;d prg_sc_:rlbed by-the: Board;

({6)  Tiat, storm wates for & Uniti{having plot size at least 250 square
meters) shall nof be aliowed to imix with scrabber water, effluent

‘ andlorﬂoof Washing:

{v) That, storm waler within the batery limitsi of '@ unit shall be
channeliz&d. through Séparate drain/pipé passing ‘through a HDPE
lined plt havirig ho]dmg capadity of 10 minutes {Hourly ‘average) of
rainfall, .

Page | of 4
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They shall ;:arnpl;,' with effluent standards as prescribed under the

Rules as-below;
Farameter : leiting 'ﬁalue for concentration in mgH,
-except for pH
Inland surface | Public Land for
: Water sewer irrigation
pH ' 5590 | 5590 | 5580
Suspandad: solids: ; : 100 i BOD 200
Qil & Grease: . 40 _ T _ 20 10
meﬂdﬁ 31‘2?00} ) 30 : Eﬁ[l .10'0
CE.'ID- 5 | _260: a_
{vi) Ths:.r shﬂll ln.stali E!.G Set(s) with integral acoustic: enclnsum as per
norms:6f this
(vii) The noise from tha digsel engine shal] be controlled by treating the
room: iacoustically in which it is jnstalléd. THe ‘ANL outside his
premises shall be:within ambient noise:level starndard;
(iil)  Trée pﬁja:dtaﬂon in vacant space of the campus shall be done and
fainta
{ix)  Thay dhe unit shall make arrangemeant: for ‘the storage iof husk in ;a
closed room 1o avoid dust emission in. the 'ambient ‘air before
_ domrn*is'sinning‘afme nit;
(%) Tbat. thgy* ?haﬂ exit the flué gas & minimum helght. of.30m :above
level, The:stack shall.be providéd with :port-hale-and platform
at 4 Em!able( helght forcolleation:of filie yas sample;
(xi)  Stack monitoring report and ambient air qf:lzﬂ ity report shall be
submitted immediately:after commiissioning of therplant;
(xi) Efidénttraativent plant'shall be constructed fo meet its final effluent to
~ thesiandard prescribed by the:Board;
(xii) Effluenttest report shall be submitted within one month from the date
of-commissiohing of thia plant;
(xw). That, they shall .abidg by the provisions (Whichevér applicable) of the

Plastic Wasté Managemeant Rulss, 2016 undas amended to date and

comply with the as:under;

a)  Thal plasticpackaging shiall either be in natural shade which is
‘without any added pigments ‘or miade using only those
‘pigmenits and colorants which :are in ‘conformity with Indian
‘Standard: IS 9833:1981 titled as “List;of pigients and colorants
for use in plastic in contact ‘with. foodstuffs, phar.ﬁ‘l_aﬂeuﬂcats

_ .and.drinking water®, @s aménded from time to time;
b)  Plastic ~shest or like used for packaging; wrapping the

cnmmodlty shal[. nat» g Jess than fifty microns in thickness;
d"shall have to ‘comply with provisions

le-9 (Primary responsibility of
f detsils of person engaged in

Page 2 of 4
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use of their producis ef)-and Rule-13 (Registration of producer
from State Pollution Conirol Board etc) of the Plastic Waste
Management Rules, 2016;

d) Implementation of State Govt. notification om the ban of plastic ;
carry bags (irrespective of their size and thickriess) shall be H
ensured;

é) It is to be ensured that the plastic wastes are collected, g
segregated and channelized to registered recyclers and ]
disposal of non-recyclable waste as per the: guidelines issued -
from Centra! Pollution Control Board; and

f) Ensure that the open burning of plastic waste does not take :
place.. %

(XV) “That, solid wasts geiierated by ihent shall ba segregatad and stored
in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes In suitable bins,
‘Segregated’ wastes: shall be handed over to authorised waste
Pplckers: of ‘waste colletlers &s: per dhie directions ‘or nolifications of
. ithe local authorifies from time' to time. The bio-dagradable waste
<. 8hall be Processed; tredted idnd: disposed off throtigh eomposting or

bio-methanation as far as possible. The residual.waste shall be given j

1o the wasfe:collectors oragenicles @s dirested by the Local Authority;

(xvi) That:they shall ensure thatthe solid waste gerferated is not thrown,
burnt or buriad on strests; 6pan public-§paces:olltside the prémises 3
orin the drain orwater kiodies;

{xvii). The wriit shall hiavé:d display board niear the site stating name: of

' unit/industry' with addréssiname of proprietor With: address and ref. F’
memo 6. and .date of iconsent.with its Validity period granted by the l
Board;

{xviii}. That, in.compliance of direction;of the on'tle.supreme ‘court and vide
Board's H1Q tef no- 2638, dated 09.07.2019, they shall make 4
provisions for display of data outside main factory;gate about quantity i
and quality: of water discharge-and.aiieniission along with solid waste [j
generated within the facfory premises;

(xix).  That. notwithstand: -any hing- $tated abave, the appiicant unit shall
abide by dll-the provisions of the-envitorimental faws: including policies s
and guldelines made:there:under; and

(xx) This NOC is"granted subject to the condition that in the event of any
information/dacuments:submitted by the proponerit are found false or
misleading at any stage, the; NOG granted, shali be revoked and fegal
action shall be Initiated.

NOTE: -

1. Bihar State: Pollution Caritiol Board ressives: the option to revise or
add ether conditions, if hecesaary, for pratestior of Environment in %
general and for Pollution Control in particular:

Page 3 of 4
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2. The present NOC should not be construéd as an assurance for the
grant of ‘Consent-to-Operate’ the proposed plant but shall be subject
to compliance of ali the conditions indicated above;

3. The NOC, granted, shall be valid for a period of 12 months from the

date of issue;
4. isstied under the instructions of the:Competent Authority.

~ Sd~
(A. K. Gupta)
Regional Ofiicer, Gaya

Memo No.:- 9—05"“ : Patna, datéd:- —6‘ ~ o2l
Copy forwarded 1o: -Sri-AbHinna Kumar, Slo-LateiShardanand Smgh s ‘Shivam Agro

Industries; AbChirari Bigha; P.OsKochasha, P.S-Kinjef, Distt-Arwal-804426 for
information and necessary action..

Reglor;r::\'l Officer; Gaya

) §8Xz:2261050
tipz//bspchibihar.gov.in
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FHE, BIHAR STATE POLLUTION CONTROL BOARD
% PARWESH BHAWAN; PLOT NO. NS-B] 2, PALTPUT, RA INDUSTRIAL AREA
PATLIPUTRA, Patna —800 010
Ref. No.- ’6 Y ; Patna, dated- 2.9, ¢-2.3

| EMISSION CONSENT ORDER |
.With: referénce to the onlife @pplication no: 8190880, dated: 20.08.2023, Previous CTE

copy valid up to: 06.06.2023 and undertaking for CTO uploaded dated: 12.09.2023 of M/s
Shivam Agro Industries, St Abhlnna Kumar; S/a Late Shardanand Singh, Chirari Bigha,
P.0.- Kochasha, P.S.- Kinjar; District- Arwal-804426 (Bihar) for-consent under sections 21 of
tha: Alr«(Pravention & Conlrgl of Pcﬁlzu:mn} Acty1981, hefthgy isfars granted consent to-operate
hisAhgir plant {Gapacity, Par-bailed Rice- 06 MTihour} Mauza- Kochasha; P.O.- Kochasha,
P.8.- Kinjar; - District- Arwal-804426 (BlharJ for the penod of ﬂve ‘years from the date of

issue with the following conditions:-
1

Thaf, helthey shall niot Make any alteration, addition, deletion. ar podification In the plant
without thé priar clearance from the Board and:shall also ablde by the cbligations under

sections 22, 23 and 81A.of the Air {Prevenfion & Gontrol of Pollution) Act, 1981 and
further shall exterd Ga-operation to the Béard in performing Its functions entrusted under.

seclions 24,25 and 26 of the Act; -

‘That; be fthey shall .comply with the requwements of rule 14 of the -Environment
-{Protection} Rules, 1986; provislons (whichever applicable) of the Hazardous and Other

Wasles . (Maragement. & Trapsboundary Movemeit), Rules 2018; rules 4,5,7,810,

142431517 and 18 of the Manufacture, Storage and Import of Hazardous Chemical

Rules1989; and the provislons of the Public L(ablllty Insuranoe Act, 1991, whichever Is
applicable; .

“That,.. hefthay, shall ‘metitar” ishipelr eilsslon(sy mbd’ the amblent air quallty {ram

. represenitative point regularly and shall raalntain- Its quality, in ponformity with Board's

" standards and shall prodiics Its.proof; as'and when Siked for;

That, hefthey shall submit application for ¢onsent again 30 days- before the expiration of

* the-period of consent of withiﬂ 30 days ffom the date of rece]pt of thls. order, whichever s
'appllcab[e,

That, théy shall submit AAG! & SMR repor_t (mciudmg ndlse: levelj to the Board and they

; shalLensurs that parameter should: he-within the prescribed Amnit;-

That, they ‘should proyide a clesed-rogmi type enclosure for blowmga&:storage of rice husk.
This_room type: enclosure. shall be glosed from all- sides and have an access door for
loadmg!handling of rice Husk. A vent above: tpof level of enclosed room shall be. provided
and fhis vent should be connected 4o a bag-fliter to, sttesyfiter the fine dust particles, No
acti\futy regarding blowlng & sto’yage of tice husk shall be cafrled out outside the sald

- efclosure:

That, the stack height of chimriey -attached to husk fired boller shquld.be .as-prescribed.
under the E (P) Rules, 1986 and it should be equippad with adequate dust collection

System, Particulate matter ermission shall bg as prescribed u under the Rules;

That, the: Enw:onmenta! Statement as prescribedjn'ih.g
the’ each fi nanhclal year ending’ the 31% M amﬁr_ shall
September every year. £
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9 That, In compliafice of diraciion of the hon'ble supreme court and vide Board's HQ raf rio.-
2638, daled 09.07:2019, they shall make pravislons for display. 6f dafa outside, niain factory

gate about quantity and quality of water discharge and air-emission along with solid waste
genherated within the faclory premises; _
10 That, notwithstand: any thing slated above, the applicant wiit shal abide by ali the

o e

$rl Abhinna Kumar,

‘S0 Late Shardanand. Singh,
M/s Bhivam Agra Industrles,
Chirari Bigha, R,0-- Kochasha,
P -.3.\-' Klnj_arl . B

District- Arwal-804426 (Bihary,

" {Manoténjan Kumsr Singh)
) : Reglonal Officer, Gaya .

g
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BIHAR STATE PELLUTIQN CONTROL BOARD
PARIVESH BHAWAN ‘PLOT NO, N5-8/2, PALIPUTRA INDUSTRIAL'AREA,
PATI.IPUTRA, Patna - 800 010

193

i /6 ‘;’.3 Patna, dated- 2.9- £~ 23,

f DISCHARGE CONSENT ORDER |
W'th reference to the- enline: applicatlon no: 8190680; .dated: 20.09.2023, Previous CTE

_cony valld up. to: 06.06. 2023 and undertaklng for CTO uploaded dated 12.00.2023 of Mis

LS

P.O. Kochasha, P\S. Klnjar. Dlstrict- Amal-804426 (Blhar) for consent under sectlons
."25/26 of the' Water (Pxeventlon & Cantrol of Pollutton) Act, 1974, helthey Isfare granted consent
to- bnng into use his/their new/altered/. exlstlng uutlet(s) far discharges of trade effiuent and/or
domastic sewage {Capachy:, Par-boiled Rice- 08 MTIh,our} Mauza= Kéchasha, P.0O.-
Kochasha, F.S.- Kinjar; District- ArwaI-BUMZE (Bihar) for 1he. period, of five years from the
date of Issue with the following conditiors;-

1

10

That, heé/they shall nat.make any alteration; addition, deletion or medification in the plant
withaut the: priar: clearanée from the Board and shall also-ablde by the obligatiops. under
sectuans 24, 31 and 33A-uf the Water {Prevention & Contral of Pollutlon) Act1974 and

further shall extend: co—operat]on to the Board in perfon'n:ng its functions entrusted under

sections 20,21,23,30 and 32 of the Act;
That, he lthey shall: comply with the regliréments of rule 14 of the Environment

; (P:otectlon} Rules; 19886; proviglons (Whichever applicable) of the Hazardous and Other

Wastes: (Management & Transboundary Movementf), Rules 2016, rules 4,5,7,8,10,
11,4213,15 and 18 of iite Manufaciure, Storage and Jmpart of Hazardous Chemical
Rufes,1989; and lhe prnwsions of the Publ:o Lfabihty Insurance Acl, 1991, whichever is

-dpplicable; :
_ ‘That, helthey ‘shall monitor hislthalr Bfﬂuent(s) regularly and malntain its .quality in

confarmity with"Board’s standards and shall produce ltsiproof, as and when asked for;

' That, he/they ‘Shall submit application for consent agaln: 30 days batore the expirafion of
‘ the period of consent orwlthln Btf dayﬂrom the date. of retelpt of this-order, whichever s

applicable;

" That, they shall make effortto malntaln no tradg effiuent from unit shall be discharged

oulside the plank premises uantLZeror Liquld Dlschargeshgll be adopted by re-using the

‘treateq effluént. Water consgmptton ghall be reduced by adopting 3 R's (reduce, reuse

anhd résycle) concept;

- That, they shall -ensure quéhty of trezted. effluent as prescrlbed under the Rules and

analys!s repoft shall be-submitted to the Board on yearly basis;

The boiler blow down water (whatever generated) shall be soften by lime trealment and
shall be usedin washing/gardening purposes;

That, storm water for ‘a unit {having plot size at least 250 square: meters) shall not be
allawed to mix with scrubber water, effluent 2rid/or floor Washlng‘

Thaf, storm water within.the battery limits-of a unit shall be ¢hannelized through separate
drain/pipe. passing throlgh @ HDPE Jiged pit having holding capacity of 10 minutes
{hourly average] of ralnfall; T

They shalf comply with effluent s}anda?ds' ngbhd\under the-Rules as.below:




11

12

13

14

To,

— 6 -

Parameter Limiting valve for concentration in mgk, exceptfor pR
: . ! _Inlandsurfacs waler | Puablle séwer Land for lrrigation
pH ' 5540 - £5:9.0 6590
Suspsnded solids i 100 600 200
Ol & Greasa 2 . 40 .20 10.
BOO (3 days et 27°C) . 90 - ___ 850 100
CcoD ) 250 T - 2 RS -

That, the. Environmental Statement as prescribed In the E (P} Rules, 1986 [see rule 14]
for the ‘each financlal year-erding the 31% March, shall be :submitted by the month of
Septefnber every year;

That, in compliance of direction of the hon'ble supreme court and vide Board’s HQ fef
he.- 2638, dated 09.07.2019, they shall make provisions for display of data oulside maijn
faclary ¢ate about quantity and quality of water discharge and air emission along with
solic waste generated within the factory premises;

That, notwithstand any thing statéd 2hovs, the applicant unit shall abide by all the
provisians of the environmentaliaws Including policies and guldelines mads there unde;
and = . M .-

That, this CTQ Is granted on the basls of affidaviyundertaking up-loaded by thie applicant
and lt is stibject to the condition thaf in the évent of any information/documents stbmitted

164
"q\

Ny

by the proponent are found false or misleading at any stage, the: CTO granted, shall be y

tevaked and legal action:shall be inffiated.

8ri Abhinna Kumar,

/o tate Shardanand Singh,

M/s Shivam Agro Industries,
Chirar Bigha, P.0.- Koghasha,
P.S.- Kinfar, B

District- Arwal-B04426 (Bihar).

{Manoranjafi Riimar Singh)
) , : - .- Regional Officer; Gaya

5 ar Eor T
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(= PR 8g SRy T )
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTBACTION!
4
4
P
Project Name: Shivam Agro Industries -fﬂ"“é-
Project Address: Khata No- 03 Plot No-202, Mauza-kochahasa Vill- Ko‘qh:gﬁasa‘f Ps- Kinjar , Karpi
Village: Kachahsa Block:  |Kapd& '\
District: Arwal State:  [Bigary
Pin Code: .
Communication Address: Khata Ng- 03 Plot No-202, Mauza-koc sa Vill- Kochahasa, Ps- Kinjar , Karpi,
Kapri, Arwal, Bihar - 804426 Z
Address of CGWB Reglonal Office : |Central Ground Waler Board M[@%Eg‘;ﬁ Region, 6th &amp;amp; 7th Floor, Lok
Nayak Jai Prakash Bhawan, Fzazer*Boad Dak Banglow, Patna, Bihar - 800011

'

kv
1. INOC No.: CGWA/NQC/IND/ORIG/2023/19356 ™ 2. |[Date of Issuence |04/10/2023
3. |Application No.:  [21-4/1782/BRAND/2023 Q 4. [Category: Safe
(GWRE 2022)
5. |Project Status: New Project \% 6. |[NOC Type: New
7. |Valid from: 04/10/2023 (‘:\RJ 8. |Valid up to: 0310/2026
9. |Ground Water Abstraction Permitted: /%) “’
Frash Water Saljife Water Dewatering Total

m*/day m3/year m¥/day S/ milyear m3/day mifyear m’fday |  mdyear

80.00 24000.00 -
10. | Delalis of ground water abﬂr?g]iéﬁﬂbewatering structures

TofLExIsting No.:0 Total Proposed No.:1
SN bW foce [Bw[TW|[ MP [ MPu |DW| DCB | BW | TW | MP | MPu

Abstraction Structufgs=-»| 0 0o JoJo] o 0 | o 0 1 0| o 0
*DW- Dug Well, DCB-Dy rg;Bore Well; BW-Bors Well; TW-Tube Well; MP-Mine PiMPL-Mine Pumps
11. |Ground Wat rA‘Ps aclion/Restoration Charges paid (Rs.): 24000.00
12. [Enviranment Compensation (if applicable) paid (Rs.): 0.00
13. [Number of Plezometers(Observation wells) tobe | No. of Plezometers Monitoring Mechanism

constructed/ monitored & Monltoring mechanism.,

Manual | DWLR** |DWLR With Telemetry
**DWLR - Digital Water Level Recorder i 0 1 0
(Compliance Conditions glven ovarleaf)
This is an auto generated decument & need nol to be signed.
T T

18111, ST §TW, WHEE 11, 5 Rt - oo 7 19m, Jamu_f;ar,a'a_ﬁ;se,
Phone: (011) 23383561 Fax: 23382041, 33386

Website:

cwnocgorln - Lipy Liv; !

TRl e - Far !
SAYE WATER - SAVEA]
.'ﬁ

e e —
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ity 0f this NOC shall be subject to pll of the fellewling conditions:
Mandatory conditions:
1) Instaliaion of tamper proof digital water How matar with tal Y on all the sb ! (3} shail be mandatory for all usars s8eking No Objection Certificats and Intmation regarding their
Instaflation shall be L ta the CGWA within 30 cays of grant of No Otjection Cantificata.

2) Propenants shall mandatorlly get water ifow metsr celibratad from an suthorized agency oncs In a year,

3} Construction of purposa-bullt cbsarvation wels (piezometars) for ground watas level moritoring shall te mandatory a3 por Section 14 of Gudalines. Water lave) data shall ke mads avadabis to
CGWA through wab portal, Detalled guideiines for construcsion of piszomatars are piven in Annsore-l| of the guidenes,

4) Proponents shall monitor quakity of ground watsr from the abstracion struchure(s) once In a yeer, Water somplas from bore wells/ tube wells / dug wells shall be collecied during ApdvMay every year
and analysed in NABL accradited fab ring for basks p {cali m.‘llrlom).hnvym-tnh.puudduforuani:mmmmwmummn-m-waw-wcswamh

the web portal,

5} Incase of micing projects, ackitional key wells shall B established In consultabion with the Reglorial Direcior, CGWE for ground water lavel monliordng four (4) bmes a ysar {January, May, August
&nd Nevembar) in core as well as bulfer zonas of the mine.

§) Incase of mining project the finm shall submit water quakty report of mina discharge/ seepage lrom Govt approved! NABL accradited lab.
n Theﬂm'lanmmpumumNmthmimbww.mwmmmpmmwmollw.nomeoc.

8 Indm:msnhmdnqmmhmuol1mm3m:hdtmn=k-m:ﬂwﬂrmnwwmudmmmm&mmmmm-mwmw ol tha sams lo
CGWA.AImhMMannmq.dndwmduamoirmmlumbyalhutzouwumnmhuyunmwmmum.

o} AwluﬂonlorrlnwralcanhewbnﬂmonlmmmdaysbelonlhlldeNOC,GmnﬂmwMﬂw:wﬂ.Hw.lﬂlfuplfyomoc:halbahgal&ltabllfwl_‘qallwonn}'pcrpmvisims
of Environment {Protection) Act, 1988, &

10) This NOC is subject ko pravalling Centra¥/State Governmen niesAawsinorms wmmnmmnmwmommw«mmmmﬁrﬁg}-ummam
stnucture/dischargs of eMuonts or gny such matisr 83 applicatla. "\?{G\

Ganers! esnditizns:
1%} No addional ground water ab and/or d fing shall be constructad for this purpase without prior app | of the Central
12) Thopmpomramnlmkpdorpnmiuhnmccmbrwhu-mhwumummum(mmmp-mmdh
13) Pfopomnu:halmmmdbpnhw-rhnuamhmpmninup-rm--ﬂ:&mbdldhnbylllmhhpnnﬂu.

wthority ({COWA),
perad).

14) The project proponsnt shall take alr Y top Ination of pround water in the pramises faiing which the ponsible for any N wrising
thamsupon.
15 Inuslmmm-:nwmwyhmhumm.mndsmmtums:hﬂhhbnupbyhhrm 2nl premises. The runclf generated from the roofiop shall be

storad and pul to banaficial use by the firm.

18} Whatwver femsibla, requirsmant of water jor presnbait (horticutturs) shall ba met fom recycled / treatsd Whmﬁ

7] Wharsverthe HOC la for shstraction of safine watsr and the sxisting wells (3) Is /are ylelding fresh watsr, the sams 5 and pew tubewall(s) tapping sallne water zons shall be
mmamuumunmmmmmmmwdmnm,u

18} Unegpected varlations In inflow of ground water into the mine pit, i any, shall be reportad o the
18) |nmdmmuwnmmmwwmnmumwmuw

Direcior, Cantra) Ground Water Board,

20} This NOC does not abscive tha proponants of their cbifgation / requiroment b obtain other sdministrative clearancal korm sppropriate authoritias,

21) Thelssua of thia NOC does not imply that othor ry | adm cf shal m-mwmmma.mwumm"wmmm
movits and taks decisions indepandunty of the NOC.

22) Incase of change of ownarship, new ownar of the Industry will have to epply lor i necs changes In the No Objection Cantificats with docum I within 60 days of
avor pessassion of the pramises. i et S S
23) This HOC Is bwing Issusd without sny prejudics to the dirsctions of the orders in cases related to ground watar or &y other relatsd matiers.

24} Prop who bave d artificiel mchamge dhuocmmmmwywhmmmmfumscmwpwmmwm
water b i pe/ground water jon charges, shall maintain srtfical mcharge structures,

25) Industies which are Lksely to cause ground wetsr poliution e.5. T Housaes, Dyw, ( P ), Coal ph ical, other hazardous units stc, (a3 per
CFCB Nsl) need o underiake necassary well heod protecth pr thon of pround water poliution ay par A N of the guldali

28) |n:mummhmm-mmmmun{:}mwmmmmﬂm.mmmummmunmuuwmdaa:mquaummmmm.

27} Incase of iirastructure projects, pa covered with inferocking/pert d lilay or other suitabl 0 ansume Infltration/harvesting.

28) In cuse of ooal and other base metsd upmjedprnpomtlﬂulmmommmmmﬁnﬁudmmmsmsmublvoid
contamination of surface waler.

29) The NOC Lasusd is conditionsl subject to tH m-mmmMmaawwzr.uummmmwwmmumdnocmumpmdummmu

30) This NOC Is lasusd subject o the cled] ! Expert Appraisal Commiltes (EAC) (i appiicatis),

31} In the sei-comphance repod, e balh mm-huaumacmrw.mmmMmam-vmummmmlnlmomm-l FHCESSErY MEasums
have been taken as per diractionas Sup Court provided in A Vil of guidalines dated 24.09.2020 In respect of abandonad” failed BYWsY TWEs)Fiezemstar(s}, ¥ any. The PP s
advisad o engage registerad driil; Y cglndu.lnMmmdwwwmmhﬂdnmbmmhMmmnfumdwﬁﬂm:hnnhﬁnglnEanV\M.bum
PP and concamed driling olnty be held responsitie and penal action as per sxant Government rules shall b taken.

{Non-tompilancs of tha ois mantioned above is Hkely to result In the caneslistion of NOC and Isgal action against the proponent.)

ANTR:
e e
N\ Eﬁfw S

18/, SR §194, HFRIG 313, T Reel - 110001 7 18711, Jamnagar House, m%a@aﬁ&ﬁ 1

Phone: (011) 23383561 Fnx; 23382051, 23386743
Website: cgwa-noc.gov.in

Wil GO9I - Siae 9919
SAVE WATER - SAVE LIFE
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Ministry of Jal Shakti, Govt. of India

Department of Water Resources, River Development and Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY '_‘3\

iy

Receipt

%,
{As per the MelS guidelines dated 24.69.2020 vide 50 No. 3289(E) and amendments dated 29.09.2023 vide & B}OQ(E))

A

Application No,: 21-4/1782/BR/IND/2023

Dalg 8 Issuence:04/10/2023

Name of Firm: SHIVAM AGRO INDUSTRIES

AppType Category: Agro products

L
Application Type: Industrial N
PAN/GSTIN No. of Firm/individual: NA /NA
- oTroovioue, . | -

1. |Application Processing Fee 10000.00
2. |Ground Water Abstraction charges QJ};‘J 24000.00
3. |Ground Water Restoration charges NN 0
4. |Environmental Compensation Charges ___lé_@ (Date From to ) Days-
5. |Penalty for non-Compliance of NO qldions
Condition to be mentioned ;}
6. |Adjustment Charges .
7. |Rebate Y

S.No. |Description Rate

8. [Charges for conecﬂo:l@ion In the existing issued No Objection Certificate

0 Chang@'ib Rs. 5000
i

(i) __|Chanfe iryfifm Name Rs. 5000

(i) |Extension of No Objection Cerlificate Rs, 5000

(iv) [Issuance of duplicate No Objection Certificate Rs. 5000

(v)  [lssuance of corrigendum to No Objection Rs. 5000
Certificate

{(vi) |Any other items/correction efc,

=

This Is an system penerated Invoice, hence, does not require ink signed.

A ———

e

1811, SIFTR ¥4, TTE 93, = el - 120011 ¢ 18/11, Jamnagarﬂéyse?hjxmingh Ru:lwhh

Phoner (011) 23383561 Fax: 23382051, 23385743
Website: egwa-noc.gov.in 'f 'E, .

i
U} H9 - S qurd | te
SAVE WATER - SAVE LIFE .

.
AR N

AT




.erm and conditions:

i. All disputes are subject to Delhi Jurisdiction.
il. Any complaint in regard to the rates will not be entertained.

Member-Secratary
CGWA, New Delhi

1811, STHTR g3, ARG O, 7 felt - 110011 7 1811, Jamnagar Holge, 1&"
Phone: (011) 23383361 Fax: 23382051, i
Website: cgwa-noc.gov.in

Tl 3914 — Wi aarg.
SAVE WATER - SAVE LIFE
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